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BEFORE THE CENTRAL ADMINISTRATIJE TRIBUNAL
BANGALORE BENCH BANGALGRE !

DATED THIS THE 4th DAY OF Juﬂ?;1qes

Coram ¢ Hon'ble Justice Sri K.S. Puttaswamy - Vice Chairman
Hon'ble Shri L.H.A. Rego ‘ - Member (A)
RPPLICATIGN No. 97/88

S. Kamsluddin
. 39/1 Tahib Land
Hubli - Applicant

(Shri B.V. Venkoba Rao, Special Power of Attorney Holder)

1. The Bivisionsal Railway Manager
South Central Railusy
Hubli

2, The Divisional Accounts Officer
South Central Railuay
Secunderabad

3. The General Manager
South Central Railway
Secunderabad

4, Chairman
Indian Railway Board
Railway Board _ .
New Delhi - Respondents.

(Shri K.Y. Lakshmenachar, Advocate)

This applicstion came up for hesring before
this Tribunal and Hon'ble Justice Shri K.S. Puttasuamy,
Vice Chairman, to day made the following

DRDER SO

This is an application made by the applicant:under At

ion 19 of the Administrative Tribunmals Act, 1985 (Act)e i< &iF

On attaining the age of superannuatlon, the

[

; (aopf?O nt has ﬁtlred From serV1ce as early as 19-=3=1971.

retired from service in accordance with the rules

Qulations governing his case, the Railway Administration
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had se£tled the commercial and other terminal benefits due
to him. But notwiths:tanding the same, he claims a sum of
Rs.3000/- due to him as on the dste of his retirement touards
PF dues and gratuity, héd not been paid to him|in this
aosplication made 2s lats as 28-1-1388.

3. In the reply, the respondents have asserted, int alia,

that this applicstion which sezsks to adjudicate a claim that
arose well before 1-11-1982 cannot be adjudicated by this
Tribunal,
4, We hiéve heard Shri B8.Y. Venkoba Rao, special pouwer of
attorney holder of the applicant and Shri X.Y.lLakshmanacher,
learned counsei for the respondents.
5. We have earlier noticed that thebapalicant retired

from service as early as 19-3-1371 and the amounts due to

him according to the Railway Administretion had been all pzid
to him on that dete or a few days thereafter, | Without any
doubt, every one of the claims of the apclic-nt on the
correctness of which we éxpress nd opinion arose
and became final before 1-11=-1982, On thé ret|io of the

rulings of this Tribumnal in V.<{. MEHRA 's CASE \v SECRETARY I & B
ATR 1986 CAT 203 and Dr. KSHEMA KAPOOR V UDI 4| ATC 329,

this application which seeks to adjudicate matters which arose

WNISTR4 ore 1-11-1982 cannot be entertained by tnis| Tribunsal,
Y

L0

’;v// is short ground, this apolicztion is liédle to be

sed without examining all other qupst cns. We

‘Fpefore dismiss this application. But in the circumstances
)'/‘ -
he case, we direct the partles to bear their own costs.
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